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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 918 OF 2022

IN THE MATTER OF:

Narendra Kushwaha ...Applicant
Versus

Union of India & Ors. ..Respondents

ADDITIONAL AFFIDAVIT ON BEHALF OF THE APPLICANT

The Applicant above-named

MOST RESPECTFULLY SHOWETH:

1. That the present Application raises substantial questions of
environment and the deprivation of the Fundamental Right to a
Clean and Healthy Environment arising out of the widespread
illegal constructions and encroachments by Respondent Nos. 7 to 14
in connivance with the officials on the lands of Mauza-Dadiyapura,
Pichhore, Jhansi Khas, Budha, Nayagaon, Simrawari, Kbhailar,
Bijauli, Bhojla etc. of District Jhansi which are shown as green belt
and parks as per Jhansi Master Plan of 2001 and 2021.

2. That vide Order, dated: 22.11.2024, this Hon’ble Tribunal had
permitted the Applicant, herein, to place on record the details so as
to demonstrate if the area for which he has made a complaint is a

park in accordance with the documents of the Master Plan.

3. That in the list of land details attached to the Joint Committee
Report, dated 22.11.2021 filed in O.A. 165/2021, Girja Shankar Rai
and Ors. vs. State of Uttar Pradesh and Ors., the Mauja- Pichhore
Arazi number 908, 909, 910, 911, 912, 917, 932, 933, 934, 935,
936, 752, 753, 754, 755, 817, 818, 819, 820, 821, 826, 827, 828,
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829, 830, 831, 832, 833, 834, 835, 836, 837, 838, 839, 840, 841,
842, 843, 844, 760, 856 have been described as “Nagar Park” in
Jhansi Master Plan-2021.

(A True Copy of the relevant portions of the Joint Committee
Report, dated 22.11.2021 filed in O.A. 165/2021, Girja Shankar Rai
and Ors. vs. State of Uttar Pradesh and Ors. showing certain Arazi
numbers of Mauja- Pichhore is annexed herewith and marked as
ANNEXURE A-1)

. That in the above case, in the report of the Joint Committee dated
03.03.2023 (At Page numbers 4 and 5), the complaint area Mauja-
Budha' Arazi numbers 297, 298, 300, 304, 305 and Mauja- Jhansi
Khas' Arazi number 751 have been described as block park in Jhansi
Master Plan-2021.

(A True Copy of the relevant pages of the Joint Committee dated
03.03.2023 filed in O.A. 165/2021, Girja Shankar Rai and Ors. vs.
State of Uttar Pradesh and Ors. is annexed herewith and marked as
ANNEXURE A-2)

. That till date the land numbers of Mauja Simrawari, Khailar,
Bijauli, Bhojla etc. of district Jhansi, which are proposed for parks
in Jhansi Master Plan 2021 have not been publicly displayed by
Jhansi Development Authority, nor is such information being
provided to the Applicant despite repeated requests made to the
JDA.

. That as per the Government Order, dt: 29.02.2020, issued in
pursuance of the directions passed by this Hon’ble Tribunal in O.A
No. 380/2018, Park Avenue Plot Holders Welfare Society Union of
India & Ors., the details of those plot numbers which are proposed
for parks in Jhansi Master Plan 2021 are required to be publicly
displayed and the same are also required to be uploaded on the

website.
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(A True Copy of the Government Order, dt: 29.02.2020, issued in
pursuance of the directions passed by this Hon’ble Tribunal in O.A
No. 380/2018, Park Avenue Plot Holders Welfare Society Union of
India & Ors. is annexed herewith and marked as ANNEXURE A-3)

7. That the Arazi numbers, which are sought to be protected and
maintained as Green/Park, and which Arazi numbers are also
identified in the preceding paragraphs of this Affidavit are shown
as Nagar Park in the Jhansi Master Plan 2021.

(A True Copy of the Jhansi Master Plan 2021 is annexed herewith
and marked as ANNEXURE A-4)

PRAYER

In light of the aforestated facts and circumstances, this Hon’ble Tribunal
may, graciously, be pleased to grant the reliefs as sought in the Original
Application and/or pass any other or further Order(s) or direction(s) as

this Hon’ble Tribunal may deem appropriate in the facts of the case.

S ¥ Rl
APPLICANT

Al

AKASH VASHISHTHA

(Advocate for the Applicant)

490, Lawyers' Chamber Block-II,
Delhi High Court, New Delhi-110002
Ph.: 9717006866

Email: akashvashishtha.official@gmail.com

Through

Dated:- 18.02.2025
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 918 OF 2022

IN THE MATTER OF:

Narendra Kushwaha ...Applicant
Versus

Union of India & Ors. ..Respondents
Affidavit

I, Narendra Kushwaha, S/o, Sh. Munna Lal Kushwaha, aged about 42
years, R/o Pichor, Bihind Medicial College, Police Station Nawabad,
Jhansi Uttar Pradesh -284128, do presently at New Delhi do hereby

solemnly affirm and state as under:

1. That | am the Applicant in the above titled Original Application
and am conversant with the facts and circumstances described in
the present case and as such, I am competent to swear this
affidavit.

2. That the contents of the accompanying Submission are true and

correct and nothing material has been concealed therefrom.

’ /
& NS 2 Rl
& T 9
RO &
AN DEPONENT
&L
(g ;3:63” VERIFICATION
o0 ¢
< & gy Verified on this 18" day of February 2025 that the contents of the
) o o .
above affidavit are true and correct part of it is false and nothing
material has been concealed therefrom.
v PUBUC App(’j\NTED BY \ { .‘t/ﬁ/
NOTARY PUBLIG L KDIA. —AArS KR
G S KHARRANDA
|| 18 FEB 2025 DEPONENT




I HETTT-2021 & AR

330

Annexure A-1
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2. m.msﬁammwmaémiimﬁmmmm/mwm

(a9 e Sl A WS T e ot g T s A mL e
14 Repie (NGT) g 3315 18.01.2000 ®) Frey amew mifter Ry man @ —

“In view of Ihe earlier order dated 19.12.2018, wherein we were informed that the
State Government is contemplating to have a policy on the issue. As an interim measure the
State Government wants to lake steps to bring out ordinance to prevent sale of land which
are earmarked for green bell or park area in the master plan. We direct the Principal
Secretary, Housing and Urban Development, Depariment of State of Uttar Pradesh to be
present on the next date of hearing. He is further directed to thoroughly look into the issue
so as lo suggest measures in the relevant act under which it has been provided thal the
lands which are owned by the individuale a part of il or whole is earmarked has park and
green area. Remedial measures need to be taken because such green belt marked areas
are being sold by the individuals as they are holding its title and ownership.”

List this matter on 13" February, 2019,

. Ara fF Rerm (NGT) gw wemorn 3 wwnfas 9= 3=
e 4t 3 wa-fey 5 o w= R o s g Sue gl
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Annexure A-2 9

= ICRUSIYEIUIIAT ITe

N\

%ﬁg’?\’ UTTAR PRADESH POLLUTION CONTROL BOARD
T @ 2= feia

et NG /“‘fffo_zé?_ /677 '--7 A/ 6"7"‘ 07 = Date ..0.Fm0-F—u2 S

To,
The Registrar,
Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi.
E-mail - judicial-ngt@gov.in

Subject: Submission of Joint Committee report in compliance of directions
issued by Hon'ble NGT vide order dated 02.01.2023 in O.A. No.
918/2022 Narendra KushwahaVs Union of India and Ors.

Sir,

In compliance of Honble NGT order dated 02.01.2023 in the matter of O.A. No.

918/2022 Narendra KushwahaVs Union of India and Ors, the report of Joint Committee

is being filed herewith.

It is requested that the aforesaid report of Joint Committee may be presented

Yours mly,

(Rajendra Singh)
Chief Environmental Officer
Circle-2

before the Hon'ble Tribunal for kind consideration.

Encl: As above.

A, - 124, Ay e, MR, T.C.-12 V, Vibhuti Khand, Gomti Nagar,

AEG%H- 226010 Lucknow - 226 010

TR : 0522-2720828, 2720831
e : 0522-2720764, 2720676
s‘—ﬁa : info@uppcb.com
JETST : www.uppcb.com

Phone : 0522-2720828, 2720831
Fax 10522-2720764, 2720676
E-mail :info@uppcb.com
Website : www.uppcb.com



Factual Report regarding Hon’ble NGT order dated 02/01/2023 in the matter of O.A.

No0.918/2022, Narendra kushwaha Vs Union of India & Ors.

1. Background
Hon'ble National Green Tribunal (NGT) in the matter of Original Application No. 918 of 2022,
dated 02/01/2023,Narendra kushwaha Vs Union of India & Ors.directed as below:

1. Grievance of the applicant Shri Narendra Kushwaha is in Tehsil and District Jhansi at
Mouza-Dadiapura with Araji no.1136,1154,155,1163,1164,1165,1168,1206 etc., Mouza-
Pichor with Araji Nos. 908,909,910,911,912,917,932,933,934, 935,936,752,753,754, 755,
817,818,819,820,821,826,827,828,829,830,831,832,833,834,835,836,837,838,839, 840,
841,842,843,844,760,856 etc., Mouza-Jhansi Khas with Araji No.751 etc., Mouza- Vudha
with Araji Nos. 38,123,132,133,297,298,300,304,305 etc. and Mouza-Nayagaon with Araji
Nos. 560/8, 560/9, the authorities are illegally allowing encroachment and permitting
unauthorized construction over the land shown as green belt and parks as per Jhansi
Master Plan of 2001 and 2021 and despite repeated complaints, no action has been
taken by Administration. Encroachment and unauthorized construction has been allowed
by the District Administration including the officials of Jhansi Development Authority in
collusion with private individuals. ,

2. In Hon’ble NGT view before taking any further action in the matter, Factual report be
obtained from the concemed authorities for which purpose Hon’ble NGT constitutes a
committee comprising of District Magistrate, Jhansi and state PCB. Committee may visit
the site and submit a factual report in the matter within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the
form of Image PDF. State PCB will be the nodal agency for coordination and compliance.

3. The applicant may serve a set of papers on District Magistrate, Jhansi and
State PCB and file affidavit of service within one week.

2. Proceedings
a. In compliance of the above order, Member Secretary, U P Pollution Control Board,

Lucknow vide letter dated 10.01.23 (Annexure-1) has nominated Srimati Deepa Arora,
Regional Officer, Pollution Control Board, Jhansi as representative of State Board. As
per District Magistrate, Jhansi comment/order dated 04.01.2023, site visit is conducted
on dated 09.01.23 by ADM(F/R) and Regional officer, Pollution Control Board, Jhansi
in the presence of Secretary, Jhansi Development Authority.

R e .
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(2)

b. For the compliance of above, District Magistrate, Jhansi further issued order dated
09.01.2023 to Vice-Chairman, Jhansi Development Authority and Regional Officer,
Pollution Control Board, Jhansi to update the proceedings weekly on Friday in the
same order he nominated ADM (Namami Gange) as a nodal officer for coordination
and monitoring regarding Hon’ble NGT order related to Lakshmi Taal and Master
Plan(Annexure-2).

c. As per Hon'ble NGT order, Applicant, Sri Narendra Kuswaha (Environment, R.T.l. &
Social activist) has sent 10 point complaint along with list of Araji Nos, Dated 06.01.23.
On receipt, Regional Officer, PCB Jhansi issued letter dated 18.01.23 along with this
complaint to get reply from authorities concerned (Annexure-3).

d. In compliance of Hon’ble NGT order dated 02.01.23, District Magistrate issued office
order dated 31.01.23 for speedy action in the case as per following committee
(Annexure-4):

i.  Vice-Chairman, Jhansi development Authority, Jhansi : Chairman
ii.  Nagar Ayukt, Nagar Nigam, Jhansi : Member '
ii. ADM (Namami Gange), Jhansi : Member
iv.  Regional officer, U P Pollution Control Board : Member
v. Tehsildar, Sadar, Jhansi : Member

e. Meeting of the committee was conducted on dated 08.02.23 to follow up the matter
with concerned authorities along with the review meeting regarding Hon’ble NGT O.A.
No. 165/2021 Girjashanker rai & ors. Vs state of U.P. & ors. having similar subject as
OA no. 918/2022 Narendra kushwaha & ors Vs Union of India &ors.

3. Site Verification
a. During site verification on dated 09.01.23 (Annexure-5), houses found constructed on
mentioned land blocks and it was decided by the committee to get the written factual

status from the department concerned. Regional Officer, Pollution Control Board issued a

letter dated 12.01.23(Annexure-6) to Secretary, Jhansi development Authority to know

the land use of concernéd Araji nos. in Mouza- Dadiapura, Pichore, Vudha, Jhansi Khas
and Nayagaoun area, Completely/Partially unauthorized construction and status of map
approval if any and copy to Nagar Ayukt, Nagar Nigam, Jhansi regarding allotment of
house numbers to houses of mentioned Araji nos. and SDM, Sadar, Jhansi regarding
Sale deed of Araji Nos. of mentioned Mouzas. Thereafter site inspection was conducted

y % i
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(3)

again on Dated 01.03.2023 with District Magistrate Jhansi, Vice Chairman, Jhansi

Development Authority and Regional Officer, U.P. Pollution Control Board, Jhansi and as

per the order, directions were issued to provide Compliance report. District Magistrate

Jhansi has already visited above the mentioned mauzas /proposed city park area in the

past as well regarding N.G.T. Orders.
4. Factual Status Report '

a. In Pursuance to above site verification, Following facts have been brought to the

notice through reply letter dated 13-02-2023 received from Incharge, Executive

Engineer, Jhansi Development Authority and again latest updated report dated 01-03-
2023 received from VC Jhansi Development Authority.

(Annexure-7), (Annexure-8)

The subject is same as in Hon’ble NGT order 14.12 22 in O.A. No. 165/2021
Girjashanker Rai & ors. Vs state of U.P. & ors for encroachment in and around
Lakshmi Taal area.

As per Hon'ble NGT order in OA no. 165/2021 Girjashanker Rai & ors. Vs state of
U.P. & ors. dated 14.12.22, Action has been initiated to remove illegal construction
on proposed park land.

To remove illegal construction on proposed park land under Jhansi master plan
2021, total 115 cases of demolition orders has been issued u/s section 27, 28(1) &
28(2) of U.P. town planning and development Act, 1973 as amended 1997.
Against above actions, opposite parties of 26 matters have files petition in Hon’ble
high court, Allahabad and court has given stay in the matters.

Authority has tried for demolition action along with police force in the remaining
cases but due to opposition by the local people, demolition could not be done.

The remaining vacant land in the proposed park land of Jhansi Master Plan 2021,
in order to impose ban on sale of land sign boards are installed at different places
on vacant land.

On the proposed park land in the Jhansi Master Plan 2021 in the revenue village-
Pichore, Dadiapura and Taalpura, there are 2275 illegal construction identified by
the survey team. Survey is ongoing in Mauza- Jhansi Civil and Jhansi Khas. At

present, there is no illegal construction is going on. Challani action has been

ez W 4 ¢
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initiated under section 27 of U.P. town planning and development act 1973.
Thereafter, in the updated report dated 01.03.20222, it was mentioned that
according to Jhansi Master Plan 2021, a city park is proposed in the revenue
villages Pichhor, Dadiyapura, Talpura, Jhansi Khas and Jhansi Civil. Out of the
land proposed for the city park, the survey team was constituted for 125.74
hectares (private tenants) of land in the revenue village-Pichhor, Dadiyapura and
Talpura, despite all the obstacles. In spite of the presence of police force, there
was strong protest by the private tenants. Due to shortage of staff in Jhansi
Development authority, Jhansi, It took time to complete the survey work. According
to the survey, out of 125.74 hectares (private cultivators) land, 25.32 hectares land
is vacant, which is situated in scattered manner in different locations. A Total of
2390 buildings were found during the survey, in which action has taken under the
relevant sections of the UP Town Planning and Development Act, 1973 (as
amended in 1997). The said area is densely populated and about 13000 people
reside in it. Due to strong opposition from the residents, the survey work has taken
relatively longer time.

Out of 125.74 hectares of land proposed for city park In Jhansi Master Plan 2021,
100.42 hectares of land has been approved by the Authority Board to make it
residential on the basis of development of population there since 1970.

In place of the proposed city park in Jhansi Master Plan-2021 a city park has
been proposed In Jhansi Master Plan 2031 on 210.00 hectares of land in
revenue village Bijauli. The proposed green area in Jhansi Master Plan 2021 is
1280.62 hectares, whereas the proposed green area in Jhansi Master Plan 2031
(Draft) is 2325.69 hectares. Regarding the proposed land area, the report of the :
Associate Planner, Town and Country Planning Department, Divisional Planning
Khand, Jhansi can be seen observable. (photocopy attached)

The survey work is being conducted by the team for Arazi numbers of revenue
villages- Jhansi Khas, Vudha and Nayagaon, mentioned in the order dated
02.01.2023 of Hon'ble N.G.T. After the survey and according to the master plan,
the land use of Arazi No. 38, 132 and 133 in Revenue Village-Budha is proposed
as commercial (central activities-high level). The land use of Arazi No.-123 is
proposed as residential (medium density) and the land use of Arazi No.-297, 298,
300, 304 and 305 is proposed as block park.

o7 V. 0 L
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e Similarly, according to the Jhansi Master Plan 2021, land use of Arazi number-
560/8 and 560/9 of Nayagaon revenue village is the proposed as industrial (large
scale industry). According to the Jhansi Master Plan 2021, the land use of Arazi
number-751 of Jhansi Khas revenue village is the proposed as block park.

e While Continuing with the task of survey of the above revenue villages, the
authority has so far surveyed 115 buildings. Out of these area jhansi khas is
located amidst densely populated area due to which the survey work in these
areas are likely to take 02 Months. | :

b. As per reply received from revenue department (Tehsildar Sadar, Jhansi) dated
15.02.2023 (Annexure-9).
¢ At Mauza-Pichore & Dadiapura, the mentioned Araji’s are listed as Sankramaneey

Land and residence were found during inspection along with partial vacant plots
roads.

o Land of Gata No. 751 of Jhansi Khas is Sankramaneey and uses as Kabristan.

e Agriculture activity is going on at land of araji mentioned at Mau.za Vudha and
land is sankramaneey.

* Residential and partially vacant plots/roads exist on land of araji mentioned at
Mauza Nayagaon.

c. As per Hon'ble NGT order, Applicant, Sri Narendra Kuswaha (Environment, R.T.l. &
Social activist 10 point complaint, Factual comparative chart is attached(Annexure-
10).

Hence most respectfully, the factual status report is submitted as above in

compliance of order dated 02.01.2023 of Hon'ble NGT OA No.-918/2022 .

-w(lr&'
Apwr> o — ﬂgm | Z?/
NT. (Dr. Lal Krishna) (Deepa Arora) (Ashok Kumar Singh) (Pulkit Garg)

fhang Tehsildar, Sadar  Regional Officer ADM (Namami Gange) Nagar Ayukta
Jhansi UPPCB, Jhansi Jhansi agar Nigam, Jhansi
/
4 &
5
(Alok Yadav) (Ravin umar)
Vice-Chairmen District Magistrate

Jhansi Development Authority Jhansi Jhansi
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Annexure A-3
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fave:  y-egdm @ Rvg afy Friy e R okt & dag § afad R o@
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1§ 380 /2018 b YOy W€ Bloed daby¥ UIIES 91 HNd 99 7 39 A
f&i® 17.01.2020 B wiRT ender @ wd) afer fawraq § ‘

....... In view of the aforesaid backdrop, we have been taken by surprisc today when it was submitied on behalf of the State
Government that a meeting has beeén calied for discussions/consuliation in respect of the issuc involved in this case. A letter i this
regard has been issued by the Depuy Secretary, Urban and Housing Departnient, Stalc of UP on 14.01.2020 te eight officers which
includes Principal Secretary, Law, Additional Chief Secretary, Revenue; Principal Sceretary, Stamps and Registvation; Principal
Secrelary, [nfrastructure and !ndustris! Development Department, Principal Seerclary; Urban Developmeat Department; Principal
Secrctary, Text and Registration Department; Advisor (Planning), Urban Development and Advisor (Development), Urban.
Development Department. The mecting is propased to be held an 22.01 2020 under Jhe Chairmanship ol the Chief Sceretany.

A bare perusal of the letter dated 14.00.2020 reveals thal all the officers wha have been ealled aro not direcily concerned wille
the issuc involved herein ic. to prevent selling past of the land (o other individuals for the purpose of residence. whercas the same is
for park/open space.

Moreover. the meeting so called is only for the puipose of discussion. As mentioned earlier. oh numerous occasions # has
been stated before us on behalf of State Government that a policy would be immedigicly framed and tooking 1o the nuture of the
jssue involved, even an interim measure by way of an ordinance shail be taken se that no encroachments are made on [and earmarked
for parks and green belts.

The aforesaid nasralion of facls and the proceedings in this case wherein statements had been made on dilferent occasions for
the purpose of e¢nsuring rhat the land meant for park and green belt would be retaived sajely wilhout encroachment had all been
without any result. We find that ever-since the year 2014 when a representation was given o the concerning departient and even
dwring the pendency of the present case before us where many ycars have been passed, no concrete steps bave been taken by State of
Uttar Pradesh. We are surg that during this intesvening period of more than five ycars nuch chunge must hus luken place at the site
and the fand must have been used for different purposes by the individuals by ciziming titfe in the property in question es having
been purchased through registered sale deed. All this has happened due (o the snail speed with which the respondent Government
and its authorities have been proceeding.

in view of \he above, we dircct the Chief Secretary, State of Uttar Pradesh to take a final decision for framing a policy or
amending the relevant legislation for the purpose of saving/protceting the land which is meant for park and green beft under the
Urban Master Plan of the Stale, on or before 3 1s1 January, 2020,

A copy of this order be sent to the Chiel Secretary, State of Uktar Pradesh through e-mail lorthwith,
List the matter on 12th February, 2020

2— eaa%mﬁ%l«ma%maauﬁnfmammmﬁw&uﬁﬁwﬁ
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2/19/25, 12:20 PM Gmail - Copy of the AdditM@vit on behalf of the Applicant in O.A. No. 918/2022 a 1 8

M Gmail

Copy of the Additional Affidavit on behalf of the Applicant in O.A. No. 918/2022 a

1 message
AKASH VASHISHTHA <akashvashishtha.official@gmail.com> Wed, Feb 19, 2025 at 12:16 PM
To: bhanwar jadon <bhanwar09jadon@gmail.com>, bhanwar09@gmail.com, gigicgeorge.adv42@yahoo.in

Dear Sir,

Please find copy of the Additional Affidavit on behalf of the Applicant in O.A. No. 918/2022 attached.

Regards,

Akash Vashishtha
Advocate

ﬂ Final Submission-1.pdf
9696K

https://mail.google.com/mail/u/0/?ik=fd5a8b2e56 &view=pt&search=all&permthid=thread-f: 1824467308085114283&simpl=msg-f:18244673080851... 11


https://mail.google.com/mail/u/0/?ui=2&ik=fd5a8b2e56&view=att&th=1951cf59aab9f5ab&attid=0.1&disp=attd&realattid=1951cf2eb73503d099e1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=fd5a8b2e56&view=att&th=1951cf59aab9f5ab&attid=0.1&disp=attd&realattid=1951cf2eb73503d099e1&safe=1&zw

Reference No : - 0701109015752022 Date & Time : - Tue Dec 20 09:32:38 IST 2022

PREVIEW AND CONFIRM FOR FINAL SUBMISSION

Basic Details
: INGT EW DELHI (PRINCIPAL
Location for Respondent State of Uttar Pradesh Location ENCH)
|Case Type/Nature Original Application Case Title Eﬁ%ﬁf gl;?NIgﬁHWAHA Vs.
Subject Matter Remarks
Act [ENVIRONMENT Subject unicipal Park/public Park/Play
(PROTECTION) ACT, 1986 Category round.
'Whether person would like to be No
[present before NGT

1 (1000 1000
Total Main Fees of Sections [= [1000
+
1 Eocument Name No. of Pages No. of Copies
Application.pdf 3 !
Total Amount for Document 100
Total Pay Amount [1100

PETITIONER'S LIST

S.| Petitioner |Aadhar| Petitioner P Mobile .
No. _ Number| address State |District|Pincode Number E-mail Id
NARENDRA Uttar ) _ )
1 [KUSHWAHA PICHHORE Pradesh JHANSI[284128 (9452041 529|narendrakumarj hansi82@gmail.com

RESPONDENT'S LIST

SECRETARY
PARYAVARAN
o OF BHAWAN,  Dethi N2 (110003 sahnk@cag,gov.in
JOR BAGH
ROAD
shashtri
5 [ or bhawan Lt LUCKNOW, csup(@nic.in
pradesh lucknow Pradeshi
3 [Principal Govt. of U.P,, [Uttar [LUCKNOW[]260001 222237161 [awasbandhu@gmail.com
Secretary Housing and  |Pradesh
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‘! !rban Planning

18-B

Chairman &
Commissioner ommissionary
Thansi ompound Uttar
4 [Development nfront of, JHANSI 284001 [9454417501jcommjha@up.nic.in
! . Pradeshi
Authority Circuit House
Thansi Rd,
Division
District collector Uttar
5 |Magistrate compound JHANSI  [284001 [9454417547dmjha@nic.in
> X . Pradeshi
Thansi jhansi,
vice Commissionary
chairman. Compound Uttar
6 Phansi nfront of, JHANSI 284001 [9889063999|jda_jhansi@rediffmail.com
o Pradesh
Development ircuit House
Authority d,
IAbdul Karim
g [l Sooke v, [0 banss  baaon bassrearifatar een235@gmail.com
s/o Haji Jhansig ) Pradeshi ) Y gmatl.
Khuda Baksh ’
Rio 305 Uttar
8 [Zafar Rayeen [[twariganj, JHANSI 088976371 5fjafarrayeen235@gmail.com
; Pradeshi
Jhansi,
IAkram s/o 748/1 Shivaji  [Uttar .
5 Nasin Nagar, Thansi [Pra deShJHANSI 284001 19415590083|Mohdakram111979@gmail.com,
Muhammad .
10 [Yasin s/o 748/1 Shivajl - |Uttar )y o bg40o1 [9415590083Mohdakram111979@gmail.com
Wasir Nagar, Jhansi  |Pradesh
Arjun S/o -
11 [Late 130k sun shine|Uttar {yyngp pga128 [0889482323(9889482323
school pichhor |Pradesh
bhagwandas
hari das alias
1z, [arram 8o pichhore, near |Uttar |y v g1 hg4128 [011251608819112516088
Late narayan bagh [Pradesh
bhagwandas
Smt Geeta
Devi daughter 603 outside
Gyaprasad . Uttar
13 . Datia Gate JHANSI 284002 [8874844666/8874844666
and wife g Pradesh
: Jhansi
Arvind
Kumar
14 K.R. Tokse P78/A Masiha {Uttar |y o1 4001 [7398659244{7398659244
ganj jhansi Pradesh
Principal 601, Bapu
Secretary Bhawan, Uttar
15 [Urban Lucknow. up Pra deshLUCKNOW260001 5222214564psecup.urbandev(@nic.in
evelopment LUCKNOW,
ovt. of U.P. Uttar Pradesh,

UPLOADED DOCUMENT'S LIST

S. No.

Document Filed By

Sub Document Type

No. of Pages

Document Name

1

Petitioner

|Complete-Petition

5

Application.pdf




